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: Q_,e X ' 524 1032008 Mr.M.Chanda, learned counsei
'TAA{ chvcw P /z; A . ;c'r,h :
Rap becen é—z, {7 s " appearing for the Applicant is present. Mrs.

R.S;Ei;oudhury, learned counsel appearing

IA ‘9,?5765‘ TMn\f .
LA / MVZ{_ ' a/ 7’?{3)0 " fork - the Respondents in the O.A. is
A_a M-‘ ve | e NS .

) A?‘ 0. 4 m{ s - 0 T rc;bréscnted by Mr. M. Mahanta. Copy of the
. 2 s A W /73’7{ TR /?13 served to the Respondents side.
pluvjff\ Vaas S"‘("“‘7 T~ “v  Call this matter on 22.05.2008.

Srepirg e fndgmuntdos o

N\f ? : Names of Mr. K. N. Choudhury, Mrs.
2/ /.0 p W V2N R?" Choudhury, -and Mr. K. Borthakur, -
5% 295)e8 S f:' b ,}, ' co@nseis for the Respondent% are to be shown
Le Lo maz,éﬁ// Q _mghe ‘Cause List.
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" the Applicant'is present None appears

"+ . for the respondents‘
- Call this'matter on 23.07. 2008

£
/ ‘

. (M.R.Mohanty)
» . * s, . Vice-Chairman

¥

. .
1

for the Applicant is present. No steps have
L

been taken by the Respondents to ﬁle':iibm; .
h tam ehezr rop).y., ’

"lssue notlce to' the Respondents (m(\p

R.A) to ﬁle thelr reply by 29 August, 2008."

F

\

-

Mrs ‘U. Dutta, learned ocounsel for the_

’Apphcant undertakes to ﬁle extra coples “of

the R.A. and requn'ed postages for issuance:
of ‘notices 16 the Respondents by 254 July,
2008. o

~ Call this matter on 29‘1l Augu st, 2008.

(K/himram) (M R:Mo

hanty)

'
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/%% 03 Member(A) \ + Vice-Chairman
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33,
D /-; > 27 4
AT VRS- o
’ 29.08.2008 Despite notxce, no- objechon has- Vet
10 /é Mo t \5 Lo A" ‘ . been ﬁled by the Respondents in ‘this éase
=2 RV e, - 2 :
. o _ “call this matter on 30t September
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* Respondents to this R.A.
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. Send coples of ttns order to the

date fixed. v
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.“.‘:‘:Respondents who should take ‘é% by the
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(Khushiram) : (M.R.Mohanty) i
Member{A} . " Vice-Chairman
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Mr M.Chanda,.learned “counsél for -

. Ms.U.Dutta, learned counsel appeafikpg- L
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This R.A. is to be decided by the Division
Bench of Hon'ble Vice-Chairman, Mr. M. R.
Mohanty and Honble Member {4},

Khu«hiram' ‘ Hon'ble M. Khushirafm,
Member (A) wEan has goma on transfer, Thzs
matter  be :C placed for circulation.

Mr.M.Chanda, iearned_ Counsel appearing for
the applicant says that he will produce a
Cix‘éuiar of the Government of India to
strengthen the case of the Applicant.

> -t
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,-/ .

{M.R Mohanty)
Im ' Member(p) Vice-Chairman
t
1
‘ . e :
14.11.08 Mrs. f.@utfa learned counsel

appearmg for the Applicant, is present

The Review Applicant has filed a copy
Clarification dated 26t February, 2007 of

the Government of India (Ministry of Finance,

De

with reads as under:-

partment of Expenditure, E;II(B) Branch} ~
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“Sub: Proposal seeking clarification as

to whether  the
- posted/transferred in N.E. Region, at

their own request from outside the

N.E.Region are eligible to get SDA

request from outside the N. E:. Region-

are eligible to get SDA.

Reference u.o. No.Admn/(27}/

Shillong/06-07/2412 of Office of Pr.
: : Chief Controller of Accounts (antml

- Excise & Customs) on pre-page.

There is no restriction for grant of

¢ Special Duty allowance to Cenitral Govt. .

. Employees if they are posted on their -
R own request and are entitled to SDA as
. per criteria for payment of the SDA as
mentioned in - para S of Finance
Ministry’s O.M.No. 11(5)/97-E.II(B))
dated 29.5.2005 (copy enclosed). Office
of Pr.Chief Controller of Accounts is
' advised to decide the cases of pavment -
of SDA accordingly.” ’

i

"(3) The Applicant has sought review (of the
final order of this Tribunal, rendered in O.A,
295 of 05) ‘on the strength of aforesaid
c',lariﬁcation of the Government of India.

(4) It is submitted by Mrs.U.Dutta leafned ~ "

employees

counsel appearing for the Applicant that, -

despite best efforts, the Applicant could 1'1'6t‘ ' ™

collect a copy of the aforesaid clanﬁcatlon

for which the same could not be produced S

(by the Applicant) before the Division Bench
at the time of hearing of O.A.No. 295 of 2005

and that is the reason for which, the

Applicant has sought review of the final
order rendered in O.A.No.295 of 2005.
(5) Now this Review Applicant is to be

disposed of by circulation.

. {6) Registry to send a copy of this order

and the Memo dated 26.2.200&/31-1&1_2005;»
with enclosed document to the Respondénts
of the Review Application, requiring them to
file their renlv {if anv) in the matter bv 1Qth

4
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Contd/ -
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December, 2008.
(7) Call. this matter on 10t Decembe1

2008 for obtaining necessary orders for

sending this Review Application to Hon’ble
Khushiram, Member (A) now stationed at

CAT/Chandigarh.

oo

" (M.R.MoHanty)
Vice-Chairman

MrM.Chanda, leamed counsel for the
Applicant is ;presént. No one is present for the
Respondents. |

in this case, order from Hon'ble Member

L}

Shri Khushiram, the then Administrative Member -

-of this Bench, now, Administrative Member of
Chandigarh Bench has not been received so

far.

Cadll this matter on 08.01.2009.

L,

- / .

{S.N.Shukia)
Member (A)

'
J

|
}

Send the papers/records to Hon’ble 'Mi'.

Khushiram, Administrative Member, C.A.T,
Chandigarh Bench,
the R.A.

for necessary orders in

(M.R.Mohanty)
Vice-Chairman
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R.A. 1 0f 2008

25.02.09

not yet been

Despite direction, this R.A. brief has
sent to Hon’ble Shri
Khushiram, Hon’ble Member [A] of
Chandigarh Bench by circulation.

It appears the order dated 14.11.08
has also not been sent to the Respondents of
this R.A.

Since Hon’ble Shri Khushiram,
Member[A] of Chandigarh Bench is coming
on Circuit to Guwahati for two weeks
commencing from 16™ March, this matter '
may be listed before the Division Bench on
19.03.2009. |

In the meantime, the Regstry
should send copies of the order dated
14.11.08 to ths‘/Re'spondents, who should
come ready to have their say, if any, in
the matter on 19.03.09.

Send copies of this order and the
order dated 14.11.08 to the Applicant and
the Respondents.

Free copies of both of the orders be
also supplied to the Advocates appearing for
the parties.

Call on 19.03.09.

i
[M.R. Mohanty]
Vice-Chairman

.-

This R.A. is to be decided by the Division Bench
R.Miohanty
and Hon’ble Member (A) Mr.Khushiram. ‘I'he maiter be
placed before the Hon'ble Member (A) Mr.Khushiram

U
for circulation on 26 03.2009 in his chamber. LaIZL ou M4
(CIFRI) aphoricsf gﬁ/

e Lo2tS ﬂwéw

comprising of Hon’ble Vice-Chairman Mr.M.

&W%ﬂw‘i ¥ (AK.Gaur)

Member (J)
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Mr M. Chanda, le h ned Counsel
~appearing for the Apphvant#rs <=~eemf Mrs
u‘ M "Das, Jedrned” Cmmmi for “the

" ‘Respondent; Orgamsatmn is also pmsent.

For the reasons recorded separately,

the R.A. stands disposed of.,
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

RA No.1/2008
Arising out of OA No. 295/2005

26" day of March 2009
Shri Asok Biswas : . Applicant
Versus
The UOI & others L | Respondents

CORAM
The Hon’ble Mr. Manoranjan Mohanty, Vice-Chairman
The Hon’bie Mr.Khushiram, Member ‘[Administrative]

1. Whether reporters of local newspapers may be )
Allowed to see the Judgment? | t/Yes/l’}o/

2. Whether to be referred to the Reporter or not? “Yes/No~

3 Whether their Lordships wish to sec the fair |
copy of the Judgment ? : FWes/No™

[/



The Hon’ble Mr. Manoranjan Mohanty, Vice-Chairman

By Advocate Mr. M. Chanda

- CENTRAL ADMINISTRATIVE TRIBUNAL -
GUWAHTI BENCH, GUWAHATI
“ , R.A No. 10f2008 '
. Arising out of 0.A.N0.295 of 2005 - -
26th day of March 2009

The Hon’ble Mr. Khushiram Member [Administrative]

Shri Asok Biswas,
Technical Officer, T-6,

~ Son of Late Haridas Biswas,

CIFR [Central Inland Fisheties

Research Institute], [I[CAR], '

NER Centre, HOUSEFED, Complex,

Dispur, Guwahati - 781 006

Applicant/Review Applicant

-versus-
1. The Union of India,

represented by the Secretary to the
Government of India,

. Ministry of Agriculture,

Krishi Bhawan, New Delhi - 110 001 -

| 2.The Director,

Central Inland Fisheries Research .
Institute [CIFRI] :
L.C.AR. Barrackpore,
Kolkata - 700 120
3. Senior Administrative Officer,
Central Inland Fisheries Research
Institute [CIFRI]
LC.A.R. Barrackpore, - -
Kolkata — 700 120 ¥ - " . 7 7 Bespondents
By Advocate Mrs. Manjula Das .

R.A.No.1/2008
ORDER
26/03/2009 -

ER[A]:-

-Secking Special Duty Allowances [in shon SDA] three Applicants approached
this Tribunal by way of filing O.A. No. 295 of 2005; which was disposed of on 31%
December 2007.
2. Applicant No. 3[AshokBmwas]mﬂ1csadeA.N029Sof 2005 came on

transfer to N.E. Region, apparently, on his own request; forwtnch MW



SDA was turned down by this Tribunal by its order dated 31.12.2007.

3. By way of filing the present R.A. No.1 of 2008, the above-said Applicant No.3
has placed on record a Governmental Clarification dated 28.02.2007 to say that even
on request transfer to N.E. Region, one is to get SDA. The text of the said Governmental
Clarification dated 28.02.2007 reads as under;-

“Sub: Proposalseeldngclariﬁcaﬂonastowhetherlﬁe employees posted/
transferred in N.E Region, at their own request from outside the
N.E. Region are eligible to get SDA.

Reference to U.O. No.Admn./1{27)/Shillong/06-07/2412 of Office
of Pr. Chief Controller of Accounts [Central Excise & Customs] on pre-
page.

There is no restriction for grant of Special Duty Allowance to
Central Govt. Employees if they are posted on their own request and are
entitled to SDA as per criteria for payment of SDA as mentioned in para 5
of Finance Ministry’s O.M. No.11{5)/97-E.li[B] dated 29.5.2005 fcopy
enclosed). Office of Pr. Chief Controller of Accounts is advised to decide

the cases of payment of SDA accordingly.”

4. Itis stated that despitc his best effort, the Applicant No.3 [ Ashok Biswas] of the
disposed of O.A. No. 295 of 2005 could not lay his hand on the aforesaid Governmental
Clarification dated 28.02.2007 during the pendency of the Original Case and that only
after disposal of the Original Case, he could obtain a copy of the same and, on the

" strength of the same, he has filed the present Review Application No.1 of 2008.

S. Having perused the Governmental Clarification dated 28.02.2007, this Review
Application is allowed. The Applicant No.3 [ Ashok Biswas] of the O.A.No0.205 of 2005
[the present Review Applicant] was, thus, entitled to get SDA with cffect from the date
of his joining in N.E. Region fon transfer from outside N.E. Region] even though he
came on request transfer. Therefore, the Respondents should gnntSDAtotlie said
Applicant No.3 [ Ashok Biswas] with effect from the date of his joining [on transfer] to
N.E. Region. The payments  on the said count need be made to the Applicant [by the
Respondents] within 120 days from the date of receipt of a copy of this order.

6. Send copies of this order to the Applicant and to all the Respondents

7. Free copies of this order be also given to the Advocates for both parties.

Y - ) 04
262 29 %‘3")\
[Khushiram] [Mmaga.nMohanty]

Mwembet{A} Vice-Chairman

\O



— e

\)

x sxrrafan wivet®

£
a

¥

transter

wmnees but

#1993

hati Bench

uasive Tribungl

iy

24
ci

q
Guwa
T‘\Tﬁ

Cential Admiu

-

ali Incia

%
A

T

]
Y
4
]
"
L)

~

.4

1 does not

1

10 NALO

alise o

des

us

Lolkata.

wit

~

-

india basis
ter promolion, 1

-

-

abi

i af

1

risi

iona

1

-

promot







0.

o

-
L @
b a
o 3
g 2
= = . -
R < e m
1 = <. = )
T R )
R e L ;
. 7 = - o | PRo
v 8 TR 5 . _—
X 2 b qu mw c.w 1 DS S e o
2o ECR 2 lulalb Ll m Sl I
- 3 O {= D [t &
- =T E i i K1 g L o] NI
(5 B . tin : T VIl ]
o o
.Im fmwao " dea f_m.lj nk ‘ P 6 %o
" T: T . A N
WI.. Au_. I R S
. N < it
(RS o . M
~. - L ] -1
ak '~ [ &) w., :
> ~ O Cab M
' AU-. ad MMV e
w-.. " b [ P
- %
‘u: jum 1 l“ ﬁ_uu.
. ' b ) -
pel L . . = =
i LR <F o' ﬂm .|~ . © * o]
R “ o & 213 < N
e O o G B - D& ¢ w4 | 2
58 204 g o« 2 NI = | =
< & R : 2 Rt 1;z4wuaum
o R & A e : B[S o S|sion] Y
< w0 Eope B Gl |y xmm%mwazm&
h-u -y RE e @ = . m.._ .*n _.mm . cllsg 3 — 3 T3] °n &=
- m.. oG -« Qg . ] | BBl &S
' g @ : =3 4 gl @1 o DA 3
-’ s S — ] ] Cwi Bas) G or = | D K
-l T 3 e o Sl g ko et hc] ek
o o T o £ ~ Y| S ST G e O
- S 2988 ol glE £ S 2
u .Au: -, l.._U < ] M Wi = ..m.w .m.. _lu-& ¢ nm - Tl“
Fe o s % =y S| &1E Nod e b o €y
. p EARS ad hH miTo Wl el - = 3
1] nu.. by 4] al & g RS & e ..
P - . ¥ P Forll e W o j o | Q4 <,
foud 4 ! = s | B = i =
I ; , 2 R I v N
ko te - .2 M| AR AAREA R C
& I = . 8| IR R E el v =
Fu 55 =wlE 25 2lE|S
. i A G| C M St | et | ' o | el —,J.
o A meE b sed b 8 SUEH G | St nnm
i Rmpmmyyy,ooa
By oot RS Gd 2 B B b b ey oo
- <l BB G 2o
P - HeHOGlO ¢ =216 &Y Qi v
= W Clo Op3|0|C|3 &
. i o T s |5 ot
; y —
i o
i | b
: o e | ) £ )k
.__m u J Gl el
AT B !
4 Y- v | ent | e |t [ 43
; iy | W0 ﬂ:- o » N .
— | ot [en | 2 [
S0 SPURN SN KR — 1: i

~

-~

Data: 30.01.08




mg;e.am, sw?%
\‘ 7 48
,Q\Mm v M pTT

&3
“ 4 bh L o)
= I =
F v < %nﬂ 2
= Mw. oL
Lo - =
= Rt |
— = PO - Lo
EO BT bt
S EZD
.

— ;O {FE e
T 8 S ES R
i 8 i

wL.
— W.w.u. An
~
“ ‘”V
o
S5 I
o au
R
45} L
pros A
L1
<
gan ﬁﬂu
Do = ¢
R
< B
R
i "
i
. &
LUl .‘-1-,
TAEN !
-
mE
L.
.
Ly
z
‘IT‘A\/
1

1/‘.1

-

~

RATIVE

—~

-And-
ADMINIG




(2]
o
=l .
- —-
- 5 g :
153 M ) b s.mm 4
It d 3 L'd vt mn
o 2 Z 7 3 T as
T o 4 - = &y as
- o 4 7'\* " -y .u.n“ o JH“ o
TM. P < £ ' ﬂ-u_ hatd i -~ » \Nm JH“ e
2 <. ol &) e - —d g P 1 B = el e .
e . ,q Pt al 1y £ k] <a <3 Y Ar._ 5p o _m.“ .““ ——r o, P
”...v“ Pt ¢ - N oo 1 -ﬂ. '8 o q e Lo ! o~ -y 4 o - .md
L. - - =) A a4 s - I ~ wd oh a4 B o
~ - ! I . ; ! o
o o . o 4 farer] a
= - = QL <o hﬁ_ " R o tw* -ty i - . -t - =
&g <y W e =gl ~ I S o= A R -z o
- - it v C .z ! oS IEE I Sy I
K g W = i ‘ P ; S G- S B Sy Sk
. < - = E & . ¥
2 0 ks & 5 i RC IS I -
= - o et ~—r h . f . v P
- ~ s g = @ woEF g S omoow & LI
| ~ " P . o =. e . i 4 o
=~ s | o R i - . 4 1 et i N
P S 22 seda T Ea g, m2 coF o4 = o g i
(s 8 8B o g =y s X Db et Y oot VAR = o =
<@ L= B, =1 ﬂ(:. nl._ oot 5 et R (5 “ = T . — 2
O T “ oo ....m _.H oo e - _u“. b Sy .n._ ! = .m._ ' o o
bt = o o - .
e =yt i R PR S ge, M e
3\ ~er 1 i~ 21— ” ﬂ o a4 . Sy g e B —— .t
o Q. \ s o S = I3 b 2 -~ 1 ] Qs
i s B R . <o U 1 Mo H & 8 et o,
o: SR s a \ - B N 3 & N A L
i - — L1 b - t ¥ ) = . f ot
> HZg® &85 = (g N %S @ 83T = I A
q. e~ L ~ i - | i rod - - 4 't
' A ﬂ _M.. bl s = o IR S - (] e Rt — - oo wly s o [y
IR R oo = L R~ TS o oo e
VIS D N i A | TV T S = T 3 ral CO
—i Rt @& 1 L5 SRR qt S ot e -~ Dot B b
RLGE S A ¥ g o o 4 i g™ S R NL Mﬂ.‘_
- pe— e rd Ny e ! 1
- -~ ) L ; P ’ - k
i . & R oo AP+ 3 v
ot 3 3 C TR T TR R Lo A oy
e prd it -t e kN <" - -
. = o £ ey - - T . - - P
ors 3 - N < 2 by Y
¥ s - [l = i L] 1 T
I <D ) “t T o —
“.-.r &.u q! Pt = . as 2l =y
Ci  wEd P SEoL e = R PR
O .= PO & 4 <
- = o = i
< = W~ Re ] e 21
= = oo T F g a4 1m“_ ey T el
q. s [ i = ' — - "Ha - ~omnd ey
it . s “ - < - Cai ey b
T =R -3 - = 4 Pt > e b
- - ( et .
as g = - u P et -
] . 2 - % XE -
2o E 2 oo & oy o3 02 ~
Th e e - pot R a4 - = -
q: et ” ~ Ty [ joe - by <4 o
o - . - 1 <& lacle < <
o e . 1 5 ) ! B .
1 b P2t r—i4 = o iy b o —
e i s A o - a ol =
- - < =i M < ey
o A4 “ned ot - = N st R
: S o= = o e - B
4 £ 9, = .2 o ) T pt i
h ! b 4 :
Pt N 1 Eo et v <q, « -t 1 ] ol T
< / ot Lt ) i —— e - -
P h.\ “ Rq " 1 <o e L e " o
roeed wd 2 Tt._ O 3y ok v oot
] —endl - U4 3 . o~ mad - b
Bl o s ery ey e Ly =
a4 &~ Pl <X <y aq i [+1)) A <! -y [N
i - w e 3 b= ! P i 4 i o4
| D - E & o o =
- :,.‘ — o - 1......... -y ﬂf et o ru..
pd e ey Xy - o) i o Dt
[ I e = S
L - R H oo 8§ g g
1 Ry (& . 1 o= et -~
Ly e 44 QT o3 s S} p]
" et —d - 'wr -=q -5y v
- Ty g -~ )
piw = =4 - !
i Lot m(.. = e
[atadd 1.!,...
e

S

Asox B



\b

o e, 4 e+ e
Cilhe W07

S54SR S PR
Cential Acmiasi,auve T.ipous!

.
P

.

i

EEEER

R R R RN

“1d

A_sut( Cé "5W7






LA Y

T 1
Ve fobouan

\ 2

;a‘ . ,_S‘E ‘.
Cepuial 0 PR R ]

3
d

i

+

5

-t

-
3

X
[
by
L P
.

(44

Siftiieaf




9

o

3
v 3 .
v
Br (2 . b o
= SR~
Hov . S
’ b « S 2
- a a.. T.. e
d . o
“— T . " s
s 3 s e E
.3 3 oG
s m e -~
I I e S
£ ey =
- Det) o3
— 5O
Pam E Ly
px S %
M | e
(I o )
h Q i
Lt
<4
th
b \
o o\
. =
£ e
' <1’ i
b )
- P}
[t -
]
Sy LK
= 2
e Do}
o, o]
o

ic !)£ 4y

<
S LBl

ha

1y



o alec

DN

kg

R L)

1.
.«hu:}
e A

v,
(33

- vaca

5
q

b
-
o
g
<

ot

!
1

Asw Gisw,




ASOK @l‘&»?

(1]
] .
't <3 e = ']
- 4 o] ¢ — - -
2 T Q) & .
- == ~aag oy "7 - >3] e =
- - ~ - ] - -y -y
o 1 i L o=@ o oW O
bt 1! k¥ Pt} e £ y -
- - - s Syt - —~— * o) P @y
3 L < L2 et B b i =
- =3 Qe -t e o} "o
= ..u- - . . - C.‘_ e e
a3 R rnw I« ol bt 3 X m._ Ry
3 a N e e T = T
ha = o e VP B~ T
- - oy \ ) & ) o o et
P — mu Q. i Lr - [y o4 .,
z S s R R Y B BT
= = -y e A - e 5 — ot
© "w P 5 wly "
- N [t a i - : Y -1} =g
- . 0. - d
-~ 3 Au“ - o bt = m“ P __m._ 3
= — » ] \ 4
© 2 . = - S o Bod
. & ) & e B SR S~ P
5 < o B VR PR VI < PR
s 2 Ped v o A -d - L] o k]
< - _l.u e = ...._...m ﬁm e b X
r -4 b S S Lo -
— L ! - K
-« et -k _.l“w (XX oy g 2 =
o = S R L. VR o B
Lo et - h3 Sy - ] -
Wy @ i w TR PR of R by
Q n X ) oo
- -~ ! ~ (S "' L
Tt - ¥} < ? 1)
Dl ! - S wd Let [@ 2 "
-t ", Rl D) e
o a\.u._ ““ o bl - - -
& e RO T~ P Y
et T ey Iy o s -d
0 K R A R
ol I ai] .y g h
- -y e - T
— ™~ m_.u. \....“ Pacen ] - =0 Jl“
- e L | L ’ [a 4 _m A
X e - 3, ¢ 4
g N -~ Sy g
- . q. oy a Py
"t -~ ~r - H] (2 34 Sy
o g I - - K
= T P s - ki M ,
(o) -~ PRvar] P o~ i_
(o iy -t ) o J.
o -~ A o Rl _
it 7 o |
I et Ty e ] 4
- By il ~h e §
-y ] A -y ol -t
- .. ! a, 4 o i
£ 4 -~ bl o
o - - ol ~. = 9
< = 't b et -
o, gt - e o - =~
PR N H T i i =y
] H . i B o~
- M = i . _
- v M . '~ o awid o~
Son 3 M Sy = - g0 v
eer) pad . - & o _~ M
s 0 - ol . R [
¢ oy (& | ' s \ ¢
s I o] : ar Do jot IR )
Ty A : w1 T L A—
SHoo =3 I B ) g
- ~s - n”.. - ) ¥
im - 2 ol wed ~ a. -
i - €y b et Jmm
il =y . nod b -t
aQu s "o J. Lt % f
=4 ey dr — 1] o]
7 = = RS Q! !
1.:_.,. = 1 —t o e
N i — i o &
- B
v
; w
at .
.
>y



Y i = L

ity0 ned

P4

e i A B e

10t

134 'C h

ronrat_ i

Y e e s

Aiine

S

.
k‘
CCD[[-'»i PRVTIORN PIORTITEL R

ini i

Eh'

r

f 8w~

Asow. (5



[t}
ngh g S W .
i

-t 2
.u. -l
V- B 2
4 tn A w“. ot - ot .
2 : o “ ; o .
Ch m._ i ”u:“ wl o < m.. )
b eh 4 i . et b o
oy 8Bop P W g g
> = - £ o o .Iu A T ) ﬂu a4 @y et
Sl I oL t I a PYRL b A v 2 Twi 1
a oS 4 Rm S - .nw ot i 3 m". =¥ -t & =t I
e e P B ) 1) Q) M ial _H“.-. e ‘. Y u 'wd war ™= .m“ el hals
e F & ¥ H Yo > 3 ' 3 SOWOTE @ w
3 A PR a4 bt na e LI -
o : et " P = Jan & i o B 4 R
s 1y o .ﬂu - + TIM d ! Tﬁu aal ] f; .Eu_ -
- oy e - b Ny oy A o Q4 i emd -
SR R B y e - T R
[\ T L T . o g, -4 o) X L e m_“ A
= = 1L R - o T .- I S o=
- E 18 AN Z Sy 3 E LT OB cu
‘ i : b i 4 o ] ~ - - : -
—..le. Bl e T ~t ap ™ = 4 LY, oty i - 1 - Tooone
\ - C " N o at - ) . 4 m=
3] [ ” i ~ i~ e Qi ' b £ -
= 4 [l I Q! - [ Pt [t % N o
o~ " 4 e lw At b . i Jtﬂ [iab]
- e 4 " -* P by Q) 1 o 4y "
1 e 4] oD o Rn : by w T LR w.
wut " ~ Q4 i, A1} Ry 1] o -
R E - . FoE 8 @
¢ 3 N oL z = =t B oo W % =D
S 5 e a ks w ™o - T
= ot OO nt = ' = Ry oy 3 oo v
Y Yt - 2 — . - au % Th = el
oA e < % S " - w4
Qe wak vab - it et L] gov o) ot a4 o &
VI < = [ - t Ko & L A
i T & e o) i 3 h o P = & ' RY
" Ly 9/ i = t_. - q =D ol P L2 b e
4 ’ -t o Lt =4 n X ot - [ ot
el Tt 4 oy , [ = Aﬁ«. Rm Q0 owd - ] P
i e - b et 4 4 w " S
_‘ __ b - - b il b e -k d q) 4 At
R . b = N o 3t S o 7!
= ) Ch o - L [ o e =3 =
oo £ : 83 3§ “ g % 3§73
o alt il a4 “.r ey n wal L4 = Cai
P = b y A _ o o S o )
T & - S8 .,u._ " i i oo B 1
¥} o a4 " g o i b . 1 i o~y 'y
- I o q. e - ] e 4 & 3 -
-t S o = o S o g o Tl
QU b ot i b - 1
] a# o ~ - -k . (] ) ot.. " @
4 g 5 o] by W wWooQ ~— = 4 .
b % b4 = T A a ~ak 4 < - hest? &
=z by - = Pt} S o r BT I o em
st S ] ey 4 pet P | Y I ~ _Am = n_..“ el
= 3 T y 9o N A R -
3 o i a x i U w H O
P K b= & p ¥ BRI - :
- - - - =R =g
- P y .. ol ew - :
<y T T g e k oL - .
I o o Sm KPR - 2 4
e ¥ = ’ P o SR ﬁw.. -
as < — g o=y ] -/ i U i
i owd = i P Y oy -l —
a4 [ il mr s = ot
= K-V w3
oS . W "
Y ~t ] w_

1-

Ase Gsis\.v



-1 ) e
— Jm. mL Lﬂm a4,
o=y [ it e
o _ﬁ“ " ..11
=y A
) JM“ mn.. .u...c Hm
- 41 4 .
- .m b l.ﬂn. ““" e
3 -~ S q)
.3 = 1 o
S “ %3 : <)
- 13 i -
. % e g o |
’ : . St .
- I — 0y f o jad
O a . .5 ‘ll__ i Jlﬂ [t}
. L . )] -
- % <. ! ..\um.w. [ .up_ a.m o=
R il A R 3
S T A I A :
= bef ey D' . :
3 — emil @ N 2 i
b/ -~
< e B nm A < I o
- F Pl e o ¥ g
wK = it ol = | 2
LIS g
(s B [ -4 [
198 AN IO 3
” P04 SR R i
Womowm S @ .
R A = F
g 0§ 4
R s T
- N
”tn ¥3 Yum “ .Mn
& ™ u s
. .” emd = _.l. ..Mu
o E
T e
TR B A Y
bk - [t}
.H.h 4-3. ﬁ.-__ l"_ )
T Y n.m“ "
.mab i .m B o
N 3
Q4 way i = —
s oW =
«m u.n"_ .um -t L]
- . T
Lo G -
M“.
-.
=
S
]




+

‘ - -8
.S .
(] e
Ll ira}
c.m, Jl“ Beg Sewd
g -l 2 -

L a._ A -t v -

Wn ."u Sed Jt.\_ _Hu n$ f— .

— e o @3 = & o w o o .

r - i ad ok} e & [ - ‘i \ “ < jadey o — G

= 2 v ap 3 Y=z A - R~ S T

o ™ -~ ‘o —d = -~ Pt 5 & - ! !

. = o K S T I I - SN - S
ot - = o | L PR - - < ] - qs

. = o - 3] " oy 43 -t > .
a S . = - I = £ 0w b g
= e~ - ar ot ks jadd s Ne! as " ot B Seq
SO, = V. ¢ - oz R 2o ¥ Ty §
oy [T P bl k5 - as & oy b 4 - - 4

- it y - it P <* q i . <] - o

Do} ., trH - - 4 = 1 -] p "

- e - oy i o o it B it H =D Q4
hald . e~ - s 4, o~ : ol o ] oo ad
it = " — -y e - iy ol - rme oy

Pt g . e i e Iy p s i N < hH 4 ™

- - Q) - (- - " Y ] s - =i - o
\ ] 't s Py had s - -4 il Pav ., 4 W]
: o o POt " - S Se X, T -+ A
o O a0 e oy ot Si ot oy o bt M" = o )
2 o - s ') - o it ™ - . ~ -~ e}
.l% ] <] bl # - 3. ey Yt wilef d L Qi a
- T R 2 & # &5 H o3 o« g o o o
] () - DN o et o - . -, =0 - 4
4 e Pu\.) — ﬁl.. & v ..-.L mT .h..T W” it nn“ M._, - m.u_
B " \ - . P ! k bt
g . Ry f— o e 2 Tu Sy s “ Qe < CNt -\ 4 <
- 4] > at! - o= vt i hotd - o py S ~ rd Y]
o= 2t ~ . - haud ~ " Sy oy w.t. 0 Dt} — o il -
. TS % Y e N . < L] a; Uy a5 ! " <y .
2 « _— 2 - - -t 3. ot » o o3 a J b =, - o <
i ¢ ‘,W ] R - 3 o ) ) a4 - i S = &S S - 4
i N P R b < I S T o qy S N >
. ~ - T g Tai by, o t=mi - Py i L ! PR QOS41 o %4
v Bl S e - i SN z 2 o
. Ay o F=i X %y m‘ ﬂt i 1.. N b el ) = Y S,
N A WX a - U b SOE s &g~ =
3 e ar] ) N =y ) £e oS3 o ol [ - ~ =2 [
) . o I =Y a ot . oty . TR an d o
5 ] ] = - nZs (o4 EIR o A B b o4 o) ot >
Q i ! T cor i =l i - qr P ~ P = ai 4
ol om X e < ﬂ' peo B X' 3 x U = . B LY
e = ] o0 Au (. o 'l b r o 4 o)
oy M oo = R B M I @ ¥ OE L
= - pd - o =y ko oy ] e ko] Cu - T -

- e by i ~q - et Lk qs ey — 4 vt
ok - . Tnq 't [¢4] ey -~ ] i n.f - < b
- . L] 30 ) Lainid Pl Lt —atl . ] - ~
by -y Q) y -~ “I_ 't oret] et “ lat4 P -t L}
ot Ot P (<4 ' - q. < = =4 - .,

W o S e e L o N~ T~ = ) = &

-—— o | - -~ ped n v o * va
B, A L ) Jt.... _ml. a. 3 e ) 1m —— ..:_l ".f.._ o 1
] o — - ~, d
3L o ™ A o B T A B
oy S < o - T - - R m e
N u.." e -1 o ﬂ\_ a yo—d q, e b4 3 e
g a 4 a o= y T Doy a 3
/ / A TS o . S - s} 0 5 jar] "
o g g gl oF o ow & S o3 M e - R BN
oy 1nm A . &= b o M 3y it ad -
! R o o o o2y D’ o S _— e .3 . N =19 B :
- o ) o e ) - b, B - o > I " l
g Lt —i Doid} -~ ed i D] S . . -~ pd
p£ wt Priad ~ e o oed ~ -, ol L - e g ' s
< 1! et " - b oy b} < - € <
.Im o MLt b ! - ~d . = el -
# s —— - a -t —r i g wd L) A
....ln‘ B ot Lol o .H.I e hn _Iw [ e Lt ] 1."; [
T . < & by S ! oy I
A ¥ oy . o iy a 7 N QY pewq T e =
R | ¢ 2 - & < TR ow &g &
o B o o R % 4 f ; 4 ; N
— q. . - ~eit " - 4 w avy e .
=on = =1 5o nct £ oo ot
z Waooal et o o 2 o L gy v
i - i Ll - = = o g N, gy ™ -
a1 e ] it o~ - o it o .k‘. o - b i
T Sy ] s y =D oy X Mmr. S B S
- - aed - -d = e "~ ﬁr . o “ ’
(=t —r 7 Do) o] e - N Pt =" =4
LN 4§ ! ~d " a [ ke [« %) - [ - -
. ez 3 S S S !
e ol ! Cr- _xr fu W
b T -  —
" £ 3% el
(o o .
4] i
vl ®
(o]

AS‘*K &;SN»)



Ason: (5is
V\/\?

[ngl]
i
-
N Aug
a . et
’ . %
3 ‘e o— l._ a.._
M < o .<. “M”.
= < e r!. ua-u
. A
3 v y et i ..
- £ ¥ |
. «” L 3 3
<
| ,‘.. Z 4 o
— €% il .t..
3 . 1 r :
) ﬂis ..m _u.n“ JN
! o . | |
; o o S =
: hes ..u n. ;
. < - n; . |
H o .u,_ .., L
1 | = HE- 5
3 Y .u.. .,d. |
Q < 3z
=5 3
. %, §
> & =1
- o
G ._ -
g o :
= - _uwr.
- b
e g
..“‘_ _ -y
; N —-i
.m.. o i
j £ —r
EA :
- ¢ <
- Mm‘ 1."“
2 & i
.- X
m..._ =y ﬂ‘
5 3 £
vy ! g
e Mot .l.;
¥ o :
.:.. - &
ooy 2
_u.__ ”..“u. e .,
" e i 3 u
L i = = l
et S :
_ l” ey _‘.
& g : ] ..
.. "
g =
q! b g au _
g .M._ ..,....s.
m“ .o.u i 11_ .
q: 3 T II_A 1
- LN _.nr r...
e . = d ;
3] .“.zl N =
o y
._ ~ S
= 4 : .a.n.
= = 3 E
: s E
l‘ - : ;
~ wr & >
: .“.“ g N
- T
) aot 2
- : m“" 1lw.
“ - = 5
- ~ ,
oo gun |
i, l.AQA
e 3
5
&
.
.




e .
=1 o~ [»¥]
Y T B
- 2 o g ps a. . «
) il b 5 Lo o
i .a 3o L - I
o« - oD ne oy R~ T & g e
4 " ) ] & P ] bl -e vy e
P . I - i wd b Gy o o o &
a G H I (I - R - N T i
& T o4 o a5 By oo o g
- A T Y 2 2 - o = P
PR~ o o] TR ) T - R e
% i - e Ty o~ - 4 o] ] Qa Mt o ey
e L Lt D) - [ | - ~ -y N - —il
Ju ot .- vt ~ o — - S, i - L]
g et [ O a0 e M i - e -
4 -~y =4 a [y - 3 st o] N 'l Pt I V3] q4
oy ut A £~ = ey e s - ™

" - as -~ 1.”“ 5 et el [y I ....M ¥} .M.r -...l.» t

PR S S = I <y e ot
g -l - .“M Sy o Sl - i [ AH.. nM". €6

¢y ¥ - =4 ? N o < bl - Byws pl !

b R o <" L xu - =y -y -~ o ] ' o “

=t s | = o e ea Rl fat4 4 -t Au " - ~. Dl

-t - . g gl P . g o o -t - "~ TNA

A ! = T 5 1 A
f [y i ~ - ~ ot D o= ol o 4 EY) fond —
< =r - I o ftc o a1 L D (@) [tk
- = - 4 Q. 4 w i = e bl e N bt
q ...L ] Yud o wdy f— food -t nde o > i -

el “ - - i L] 't - 4. L " q, <
o, it g e ﬂIA. st = = - - v = ) =5 1 nd
e -l ot = [t} ! o] i l,O ol X5 v ﬁﬁ‘ Dy Aty ]
! .lu . Dt} -—b s e e o wt d pemp < a:
%y “ﬂ._ 4 p-1) o lhu [ 44 e b A Se F“ \.\1 o ﬂ".
> ngy ] - = . y o v = oy Q. R Q. 3 o
Al o [aéd - (< ¥} - g ey -~ -~ " Sl q
g EE Yo & & = SR ) e < no
<oa b o & 4 = & T e o 2 ]

) iy Y &~ a5 ] Ty &< qn e < Qs ) A Gad A... Nt ey .
it (-1 4 - o o -~ ] W it -~ L] et awdd [ J el i
P ~ - qa» =i ! Cu - At - (A -’ . ) o
v e e - - e - ~ g ~. 4 e ol - - -
P o o] o, i nd ey \ et .U.O et - ] . B foutr .H..
R ] -t G 3 n‘m o {1 ™ (I -

[ I PR we O . O b = - oA
L] e Ar e e - % o b o <: oo - P R
~ o W W N s . A ==y T Jrani 1 ) m“ rl L Bt
- - 2 - . - . - . o - - Lo =, e d Yo et -y 3
A A A AN Soen TS A < P ¢ [ S (SR
o - ~. x5 . M ~ ! ) - s = [, <l x? o] o -
o~ oy TS Bl o o Q P oy f— it by - - \U b i ] e ou

ey W < - = %y s b Y] md - - d4 - s A )
o b cr . %eq vyt R - a3 o= i et a <t - o <
] IS s < M < ] L d s ar . - r - " N
i3 Lo LT gy ow . . Lm0 s
- ) -t i i . = " ] =

aoEG% wo% = E P & g 3
ol 1Y =1 -y [N - - ~ [o4 S J
) e 3 - = oty o o~ e F2r e

< " o at P - o’ DY
Sd - g 29 B o~ Qs (=] Pl
E4 bod - i %4 2
] N Au.... Loy

- i m.. ‘ q
e Lot ﬁi._ l.lm

! -

fieme

Ao By



,

7

o—
v

PR
a
' !
. H
: . hv
~ o o
2 : o
3 - =
- i - w o
i L o
P F
3 N 4
- rol
puway
2.7 .M | =t
—
: Q
Q
Q
f=il
[
LN
e
g
£
-4
m,
il
\ﬂ.
!

A’,SOK 65 i

Deannnent

LR

The Rloove_vomwad dopomecds Glem iy Afned

.),;.@F,z My, U, DM, Awszade -

%



T "ﬁd&‘a‘_ \ .
~ ~

N

| | L o Wr A
N KVK[RDK(Esef i732  Daded 18.02 .0,
R _ANNEXORE-
Ifl'szn:, , L -
Dr. Asok Biswag e -
- Techmical Officer, '1-6 e R - —
(Animal Science) U K C:;:?:::g:d‘ 34?% 07
- KVK of CIFRI (ICAR) R el duve Llf)unal
Kakdwip-713347, \W.B. I ' C e
. _ . . crL ; . N \!.i.i' X .
A QET&‘TE‘?‘ . THTIE
To e : : o Lovsi b Boich - J
CThe Director, . .. ooty |

AY ”;J?io?fy o 'va - S

- Respeceted Sir,

Dated, 1 02.04

Central Inland .I?Lfslg;iﬁcs Rcscarch !fi‘?@,‘%ws
Bartackpore, KolkgaT00120 7 - 11*

4"".'

 (Trough Proper Channely

Suh:_l"raycr:;l'or i,nftcr#ih_ﬁlilutio’nal transfer from KVE of CIFRJ (1CAR), Kakdwip
to Lastern Regional Station of IVRI (ICAR), Kolkata ’ '

Rel? Myvvl_c,lvtcr dated fZOV.:‘H,.Z()()IJ &_.'I',clklcr of AAO (Adm). CIFRI, Barrackpore
No. 2/99/Adm. [1/11860 dated 21.01.2004 _

R

In teference 10 the above, this is 1o state that | “applicd to the Dircctor,

IVRY, lzatnagar, U.P. tirough’ your good sell for infer-institutional transfer to Eastem
- Regional Station ‘of IVRL, Kolkata(*vide my lelter dated 20.11.2003). However, IVRI has

expressed their inability to. a¢commodate me at ERS of IVRI Kolkata due to non-
. availability of vacant post( vide letter no. 2/99/Adm.1/11860 dated 21.01.2004),

Under the circumstances, 'l would fequest your honour to reconsider my appeal

. for inter-inatitutional teansfer and kindly' make necessary alternate arrangement o that |
_could be able to accommodato a1 lastern Reglonal Station of fndian Vetatinmy Resvarch
© Inatitute, Delpachia, Kolkata<700037 where 1 will get more opportunity 1o wilize my
~ knowledge a
- service,

ul experience in the ficld of Veterinary Pathology for ihe interest of public

Hope, you will be kind ¢nough to consider iy praver and oblige me for ever.
With regards, ' o

Yours faithfully,
/ : .
A‘SOK ().)) ’Jw‘y—,
(Asok Biswag)
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Central AcDisyauve Titbunal

To . ' RN
The Ditcctor, - '

Indian Veterinary Research lmnum o
I/.)tn agar-213122, U1 l’

AT CARER T
Guwahati Bench

Sir,

AR YT U TR TTIRY] llml lhlu Nwlmm! “IM'HH I pehmily uuunuull with tho agnosis of
animal disenses i thivieen states of Easerm Indin, 71he - investigating tcam [rom this center, off and
oL Visits to difforent states ol this’ vast - ‘region’ \whunc\,u ‘called for with fimited scientific and

“technical m.mpmm. M pluml “iticre 18 o Veterinarys Pathologist at this Regional Station,  As

l.\lhnlum is one of the most impoitant componenis: of the diagnosis and rescarch systems, the
posting ol one Veterinary l’allmlogm at this Regional Station will be ol immensc help {or discase
c'n wenostic activities in viaions states ofl,:\%lul\ India, rescarch projects and rouline dingnostic work.

In (lm connection. 1 am cm.lmmg a copy-of apphmmm of Dr. Asok Biswas, Technic
(Mlicer.  T-6(Animal - Science), - KVK. Kakdwip of “Central Inland  Fisheries  Rescarch
Instituie(CTHRY, Banvackpore, Kollata-700120 who already applicd through proper channgl (o vour
eood sell” for intee-institntional transter to ERS of IVRL Kolkata. 1r. Biswas is a Velerinary
l‘.\llmluusl having Masters® Degree in \utulmmn Pathology with expericrice in diagnosis of animal

diccases, 10 des learat that IVIE has expressed his inabitity 1o accommadate Dr

N . Biswag al VR,
Folhata due 1 non avaitability of vacant post,

Linder these circumstances. ‘1 Would request vour honour to reconsider his transfer and if

agreed. a fetter may Lindly hg mnul to the Director, CIFRI, Barrackpore for transfer of Dy, Biswag
.llmm with pow, ,

Fhanbing vou,
l "\.l :\5 Stlllbd

LI

!(_

Yours faithfully,

(S. K. l).m)

. ‘ - Principal Sctcnlm & In- clmlgc
. . : Trinciead St 00 Incharpe,

N & ' o Trian Vero o Ce macdh Tnstitate.
Ll . _ . Pacteey 1 et Section,

Yo X . . : 7 -
f}\( :P(EI\\O‘ : ’ B’[ B:!gu\.i'n.i !'\-"."-'.L ‘\““‘ala"looos .
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OFFICE URDER
2 Krishi \Vigyahn Kendra of

by the Compet(.nt f\ulhom

hs per deusmn taken
u&wﬂh effect hom 01.04.2004

" this |nslumte at Kakdep wnl| be phased 0
,\Jo 9(21)i03 A Vl Per 1) dated 11. 02 JG’Ju]
Sl
o Ay

C . e | © (pNATH 6o T
‘ DIRECTOR(ACTG.)

[Authority 3 C_'oun'(':'ﬂ's let{rr

. o\-;',’

| Endt.No.381-E/ .3 720 . . 26" February, 2004
{ ‘ ? Copy 10 '
‘ \/4. The Omcer -in- Charge Krishi Vigyan Kendra of CIFRI, Kakdwip 10i

alongwith a copy of letler refferec above.

~ information and necessauy aclion
Necessary 1urther mstfuctnon( s) will be communicated in due courss

| ‘ - 2. Al Hcads of Dwmon/Olhcexs -in-Charge: Sec’:tiona\ heads at Headcuarters for
l ‘ mformalton and necessaly ‘action. :
’ 3. Notice Board . : -
. Pt _ o A o C:\.“ﬁ\(“_,\ul‘
RN . hE oo N t
Y R o paam e
Mx ' . ' o DIRECTOR(ACTG.)

ST
Pott-



CENTRAL INLAN D. FISHERIES. RESEARCH INSTITUTE

e ,9"

ANnExure—-C

(Indian Council of Agricultural Research)

Barrackpore :

No.307-ELIS Z T

A2 I M

LIS PR

Consequent upon the closure of Krishi

vide ICAR letter No.9(21)/03-1A.VI (Part-t) ‘da
No.381-E dated 26™ February, 2004, ! the fo
redeployed/trans ;
places of posting as indicated against each ii'w public interest = * *

Supporting Officials are hereby

Kolkata-700 1

OFFICE ORDER

ooRbiv b

20 : West Bengal : India
T _ .

K l:l".v,

18"™ June, 2004

Vigyan Kendra of CIFRI, Kakdwip, communicated
ted 17" February, 2004 and this Office Order
llowing Scientist, . Technical, Administrative’ and
ferred from-Kakdwip Centre of CIFRI to the new

Si. Name and designation New place of posting
1 Shri Ganesh Chandra, Scientist Guwahati Centre of CIFRI
2 {Ms MiraSen, T-9 = HRD Division, CIFRI, Barrackpore '
3 | Or. A.K. Chattopadhyay, T-8 Kolkata Centre of CIFRI
: 4 Shri S.K. Sadhukhan, T-8 Reservoir Division of CIFRI, Bangalore
5 Dr. Asoke Biswas, T-6. - Guwahali Centre of CIFRI
6 Shri C.N. Mukherjee, T-6__ “| Estuarine Divislon, CIFRI, Barrackpore
7 | Shri A.K. Goswami, T-2 (Driver) Vehicles Section, CIFRI, Barrackpore
8 Ms. Arati Rani Panigrahi, Senior Clerk Stores Section, CIFRI, Barrackpore
9 Shri B.P. Mishra, SSG.II__ Frazergan] Survey Centre-of CIFRI
10 . | Shri Gour Gharami, SSG.Il HRD Division, CIFRI, Barrackpore
11 | ShriM.C. Gharami, SSG 1! Pension Cell under Audit Section, CIFRI,
: S Barrackpore
12 Shri R.P. Halder, SSG.Il__ Garden Unit, CIFRI, Barrackpore
.13 Shri Basudev Gharami, SSG.|I Kolkata Centre of CIFR! ,
44 | Shri N.T. Dalui; SSG.l+ - - .| Estate Management Section, CIFRI,
o Barrackpore “ ' '
15 Shri B.P. Samanta, SSG.II Estate Management Section, CIFRI,
: ‘ , Barrackpore

o o

The above ‘mentioned officials will be re_lievéd of their duties on a suitable date(s) to be
fixed by the Officer-in-Charge, Kakdwip Centre of CIFRI so as to enable them to report for duty to
their respective Head/Officer-in-Charge. -

The Officials at Sl. No.9 and 15 will remain at the Center till handing over all immovable
assets and after completing all the formalities of winding up of the Centre.

They shall be entitled fo joining time, joining time pay. and Transfer T.A. as per rules.
They may join the new place of posting after availing of admissible joining time. -
in terms of Rules 6 of the CCS(JT) Rules, 1979 unavailed joining time shall not be

credited to their leave account unless they proceed along to the new place of posting and-join the
post without availing full joining time and takeé their family later within the permissible period of

time for claiming T.A. for the family.

' (D. NATH)
Dy Asel

..oY

@)‘WW’(} DIRECTOR (ACTING)

| pepyor/
e

Contd... 2

E},‘r?:i’_‘ 231 -t “"?(RE"“UT“

Central Aum, .. auve Toibutiwd §

3 {) J[?;’\"’ﬂ,.

UTTETEY Ryl
G :

B




P

"E«\V,.";;:! P »‘ N
~ 29 Ceutral Aol gare 110 '
yooae
) a1ETe} 2, 75918
- : k L;;"\n.rcL Bunc ch
Endl. No:307-E/ ' 18" June, 2004
Copy~ o
Shri Ganesh Chandra Screntrst . \
Ms. Mira Sen, T-9 B

1
2 :
3. Dr. AK. Chattopadhyay, T- 8
4, Shri S.K. Sadhukhan, T-8 . -
/5._ Dr. Asoke Biswas, . T-6 .
- 6
7
8
9
10
1"

. ShriCN, Mukherjee T 6 -
. Shri A K. Goswaml T2 (o) er) v '
. Ms. Arati Rani Panigrahi, Senlor Clerk
). . Shri B.P. Mishra, SSG.II
. Shri Gour Gharami, 856, II
.- Shri M.C. Gharami, SSG. il
12 Shri R.P. Halder, SSGAI -
13. Shri Basudev Gharami, 655G, H oo
14, ShriN.T. Dalui, SSG.IE =+ ' Y ‘
16. Shri B. P. Samanla, SSG It i

: ~ Through the Officer-in-Charge..
Kakdwip Centre of CIFRI

1oa The Otflcer m Charge Kakdwrp Centre of CtFRI lor mformatton and necessary action.
16. The Head, ‘Estuarine- Dtvrsron CIFRI Barrackpore for information. He is requcstr-d to
Jintimate the date of Jomlng of Shri C.N. Mukherjee, T-6 to this Office in due course.

17. The Head, Reservorr Dwrsron of -CIFRI, Hessarghata Lake Post, Bangalore for
information. He is requested to intimate the date of j jommg of Shri S K. Sadhukhan, T-8 to
lhtS Offlce in due course < : :

18. The Head Human Resource Dtvrsuon CIFRI, Barrackporé for information. He is
~ requested to intimate-the ‘date(s) of jorning of Ms Mira Sen, T-9 and Shri Gour Gharami,
- 8SG.ito thls Offrce In due course. .

19. The Offtcer in- Charge 'Guwahatr Centre of CIFRt for rnformatton He is requested lo

intimate the date(s) of jgining of Shri Ganesh Chandra, Scientist and Dr. Asoke Biswas,
T-61to this Oftrce in due course

20. The Officer-in- Charge Kolkata Centre of CIFRt for rnformatron He is requested to

intimate the date(s) of § 1ommg of Dr. AK. Chattopadhyay, T-8 and Shri Basudev Gharami, .

SSG.ll to thrs Omce in; due course

21. The- Offrcer in- Charge Frazerganj Survey Centre of CIFRI for information. He is
© requested to rntrmate the date of joining of Shri B.P. Mishra, SSG 1 to this thce in due
course. S

22. The Frnance & Accounts Ottrcer CH‘RI Barrackpore for information and necessary
action. He is requested to intimate the date of j rommg of Shri M.C. Gharami, SSG.li to thrs
Office il due course. .-

' [

Condt..3



23,
24,

25.

26,

27.

28.

29,
30.
31,
32.

e S iaaahae i kARSI ol b e R St SRR BRI S

The Assistant Administralivé Officer (Adm.1). CIFRI. Barrackpore for information and
necessary action. -~ - .

The Drawing & Disbﬁ’rsihé ‘Officer, CIFRI, Barrackpore for information and necessary
action. AP :

ate Manévgement.is?ec;tion, CIFRI, Barrackpore for information

The OﬁiCéf':'in-Cha@é*;r | ‘ ‘
and necessary action. He is requested to intimate the date(s) of joining of Shri N.T. Dalui,

SSG.Il and Shri B.P, S’é’);rjﬁa,rjta,_ SSG.II to this Office in due course.

The Officer-in-Charge,- Vehicles Section, C_iFRI, Barrackpore for information. te is
requested to intimate the date of joining of Shri AK. Goswami, T-2(Driver) to this Office in
due course. AR ‘

The Assistant Adm‘inié‘tré'ti'vé Officer (Stores), CIFRI, Barrackpore for information. He. is

requested to intimat'ez'tljéd_aitg of joining of Ms Arali Rani Panigrahi, Senior Clerk to this

Office in due course. -

The In-Charge, Ga_'rdéih jfl..lhit;. CIFRI, Barrackpore for information. He is requested to

o .

IR I v

intimate thé date of joining of Shri R.P. Haldef, SSG.II to this Office in due course.
DR DT § R PP AR LR l, ,‘ .

Service Book (15 coples). -
CCR Dossier (15 copies) " -
Personal Fie (15 COpies)-.
Guard File’ T

e e s .

R R b e vy
-Ccutral ACulinl dve Tub;ml )

| Bl
. 3 {\’ 3:1,‘,;..:._---.;; - ’

-t sl
GUwelon Buneh 1

-DIRECTOR (ACTING)

(O.NATH) 12 € .GY
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SNor_.‘l.(I) o TELEPHONE : 3966001 EXYA. ...
P : . FAX : 011-3387283
e R TELEGRAM : AQGRIBEC
AwEXURE =D
At qrﬁ Sy IR A =
| qsﬁm Mommmﬁ ¥ Ref-110001
'INDIAN COUNCIL. - OF AGRICUL'I'URAL RESEARCH
Kﬁshi Bhawan Or. Ra}ondra Prasad Road, New Delhi-110 001
F.N0.26(2)/2004-Per.IV
To
The Director,
PostBagNo 181,
* - - Port Blalr 744 101

Sub.: Grant of Spec1a1 Duty Allowance and Island Duty Allowance -
' clanﬁcatmn regardmg : ‘

Sir,

I am to refer to your Instltute s letter No. F&AO/CARV2002-03 dated
30.4.2002 on the above cited subject and to state that clarification was sought
from Ministry of Finance on’grant of Spccnal Duty Allowance and Island
(Special) Duty Allowance to Scientists posted. in North East Region and the
Union Tcmtory of Andaman & Nxcobar Islands.

~~TheMinistry of Fmance has informed anmdcr

“Tt is stated that Specml Duty Allowancel ISDA is admissible to Central
Govcfmrent employees-on posting from out side to North Eastem region
(including Sikkim)/A&N: Islands, Lakshadwecp Group of Islands. This
allowanee is not admissible unless the ‘appointment in the Region as
mentnoned above is from-outside even thotigh the Individual has 'All India

- transfer Liability. The conditions prescribed by Ministry of Finance are
applicable to all Mlmstnm ! Department and any special dmpensatnon in
respect of employées of ICAR cannot be agreed.”

613!5“/'4 : ', v i Y.

I‘(.SO"’\ | v _ o | o~

w’}/ y




| CSERR )

—— ...’ 4 Msmsr v aul . t;au:\; £7.0.L0UL wmcn WaS endorsed by the
Council vide No. 9-3/98 Cdn(A&A) ated 18.6.02. Tha cuhuw naUmante aes sa

Yours faithfully.

M& a.//r%

IO B e - o -

WAREAL LUK (F)

e me A v Y

* dated 30.4.2002 forwarded t Directors of all ICAR institsts Tosutod & NEH

AT (R I Pae <ar

' ?’ia’mm'? JTHIE
'-La' < “lE,m,n 1
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L B ANNEXuRE-£ o
| CENTRAL INLAND FISHERIES RESEARCH INSTITUTE

- (Indian Council of Agricultural Research)
Barrackpore : Kolkata-700 120 : West Bengal : India

1g" January, 2005
| o ' OFFICE ORDER

" Shri AK. Goswami, T-"Z('D:"r‘i'\)ér) is hsreby transferred from CIFRI, Barrackpore to

Guwahati Centre-of CIFRI In public interest. He will be relieved from CIFRI
a date to be fixed by the Oﬁlqer-lh'4Qha(ge, Vehicles Section.

credited to his leave .account unle

. Barrackpore on

He shall be entitled tc): jolmng time, joining time pay, and Transfér-T.A. as per rules.

He may join the new p‘la_ce"‘_bf posting after availing of admissible joining time.

In terms of Rules 6 of _l,thj(\':CS(JT) Rules, 1979 unavailed joining time shall not be
ess he proceeds along to the new place of posting and join

the post without availling full jeining time and takes his family later within the permissible

period of time for claiming T.A. for the family.

/

L (U.C. PRASAD)
SENIOR ADMINISTRATIVE OFFICER

EndtNo307-E1//\M 76 - e
Copyto: PR

19" January, 2605

* Shri AK. Goswami, IQQ('szivér), through the Officer-in-Charge, Vehicles Section,

CIFRI, Barrackpore for information and necessary action,

The Head(Floodplain'Wé_tla'nds Division, CIFRI; Barrackpore for information.

* The Officer-in-Charge, Guwahati Centra of CIFRI, for information and necessary
action. He is requested to intimate the date of joining of Shri A.K. Goswami, T-2
(Driver) to this Office if diie course. '

The Officer-in-Charge, Vehicles Section, CIFRI, Barrackpore for information and
necessary action. He is requested to Intimate the date of relleve of Shri AK.
Goswaml, T-2(Driver) 16 this Office In due course. '

The Officer-in-Charge, Project Monitoring & .

Documentation Section "

The Finance & Accounts Officer . :

The Assistant Administrative Officer (Adm-I) CIFRI, Barrackpore for
The Drawing & Disbursing Officer > information and
Director's Cell Co T ; : necessary action.

.-SAQO Cell . ' '

.-C.C.R. Dossier - : \

. Service Book : %,-gq - sxnnfen sz J

: gzr:;n:illgue ' ;C‘eutf_al .l.'\g_ﬂ.u..\_"\.b.l‘\c Tribuaal

S LJW/
ST _ »  (U.C. PRASAD)
CoaygzTsY + L TuISSENIOR ADMINISTRATIVE OFFICER

\\, _ :.ch _J
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From Dr Asok Blswas ) e T B AT
>cchmcal Officer, T-6 (Animal Sc)w CREE Al e e "ﬂNNEXURE-E
NERC of CITRI Dmpur. Guwahau»"]Sl.()()ﬁ's e
d B . ’R .

lo e
‘The Director,

' ‘ aaTETEl ¢ Ty 1S
Central Inland Fisherics Research lnsmutc - Grweoiets tonch
Barrackpore, Kolkata-700120 2 wtr oo l ‘ e’

(T hrough proper channcl)
RN

Prayer for transfer from Cll RI Guwahau Ccnlrc to CIFRI HQ/CIFRI Kolkata Centre -
rcg,ardmg Lo

a—

‘ S ?.»
Respcctcd Sir,

t

I humbly want to submit some rcccm medical documents of my family mémbere and | in
continuation to my carlicr prayer dated 3l :07.2007. My only child is suffering from modecrate
degree of Attention Deficit Disorder! with ‘hyperactivity (ADD-H), as assessed by a Consultant
Clinical Psychologist and dmgnoscd by} aiConsultant Psychiatrist of Kolkata. He has significant
restiessness, constantly - ﬂdgetlng.f»tcmpcrhnntmms.?poor “attention etc. For the interest of
improvement of my son's mental hcalthht{fisivery ‘necessary to visit the Consultant Clinical
Psychologist and Consultant Psvchmtnst drequently, which facility is available in metropolis like
Kolkata, Duc to deterioration of mcnml*hcnllh ‘'of son’ we, the parents, are passing through an
anxious phase of our life,’ my*wifc has. alsoisignificant depression, both my wife and myself .
getting anmkprcssam medicine as per advice of Consultant Psychiatrist and Physician. My old
mother is also experiencing high blood sugar. due to anxiety and lack of nuising and care, as she
resides at Bongaon, North 24 Purganas and docs not want to stay with us outside the state at
verge of her life. - R '

Therefore, I request you kindly to consndcr my prayer for transfer to CIFRI 1Q / CIFRI
_Kolkma Centre on compassionate nnd humamlanan ground at your carliest.

Encl: Copics of: - SN

Yours faithfully,
1) Five recent medical a_dviéc-é : G
. i) One assessment report of counselor A.SOK 1SWln
(1) Twe One pathological report + ; (Anith Niswis) 234X . 2o}
‘Iv)  One outdoor Reg. card ete

) o w‘}{mtu& rEda WagmNs miren tr*'f':m rorn o qm;
: inke L.emm |n swd B ‘dr‘ o ’(c R A T AP PR 1)
of P""”‘MM Ul ﬂ"l TRE TN
- Nonh La..m..\ Haminn, lCe..uo
‘ BT elsadn
llouseleu Comb'ex
| f:a'l'(. o 1 20 uqooﬂ
A M*/g,goupm Guvmhaﬁ 181008
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LLN’IRALAI)MlNlbiKAllVL TRIBUNAL, GUWAHAT] BENCH

(.)rip.in-ul Application No. 230/2006.

Dato of Order “11‘; tho 28w IJm of Snptembor ZOOZ

THE HON'BLE MR M‘M}{OR.ANJAN M()HAN Y, VICE CHATRMAN

THE HON'BLE MR Kl’lUS‘HIRAM, ADMINISTRATNVAS-M 311 -

~ 1.Shri Asish Ranjan Poddar
© 2.Shri Janardhan Chukmborty
3.Shri Ranjit Sarkar
4 Mrs Sampa Hazra
b. Shn Debabrata Sarkar”
6. Shn Mnmk I(umm- Mandal

Indja-Radio, Guwahati.

Versus —

1. Union of India,.
represoented by Secretary to LhL
Government of India, R
Shastri Bhawan ‘A’ ng,
New Dolhi-110001.

Q‘l'g} >\ \f e \v\'s-q»' \UT
Ceptrai Avlbinisl.a.4ve Fribunal

s \l ? o
R o 'd"b Appllcants No 1 to 6 are Lngmoormg Assistant
i : depphc&mt No.6 is Sonior Lngmocnng Assu:tzmt of

2. Prasar Bharati Broadcasting Corporation of Indin,
reprosonted by the Chief Executive Officer,
Parliamont Strect, New Delhi — 110001,

J. The Diroctor Gonoral,
Doordarshan, Mandi House,
Copornicus Mnir"g,‘New Delhi-110001.

4.  The Director General,

All India Radio,

Prasar Bharati Broadeasting Corporation of Indin,

Akashbani Bhawan,

Purlinmont Streat, New Delhi ~ 110001,

b. Diroctor,

”'Progrmnnm l’roduutxou Centro (N.E)
Doordarshan,
R.G,B.Roud, (\‘xmvulmt.i""S1024.

N



~ 2%~ I

6. The Deputy Dxrector General (NER),
Programme Produvuon Conlro (N %)

Doordarshun

R G B. Rond Guwnhutl 7810‘)4 ...Respondents

s " - 3
T WA fom erfaaTu

‘Central Acmisistiaive Tribunal

By Advocuto Shrl (1 Bmsh) a, Sr. C GS. (‘

SRR
3; et

C ORDER

eTETed 2, T%913
l GUWohdU Bench ’J

blx Applxc&uts who are now posted as l‘,numunn;'

. Admmxst.tatxve 'I‘nbmmls Act 1985 clnumng Specml Duty Allowance (in

short SDA) for tho reason of t.hexr posting in North Eustcrn Region of \
Indm. | | |

2. | Tl'l:c;-l-\:{):plivcnx)tsv.wor‘o transferrod at differoyt times, from
Kolkata (m tho Smw of West Bcugo.l) bo Guwnhau m the North
Eastorn State of Assnm and, as such claimed to beo onhllml to SDA
(uft,er 'their posti'ng» bo North  Eastern Region) in b:hns of Office

Memorandum No. 11(5)/97 E.1L (B) dated 29.5.2002 of thy Government
of India, in the Mnustry of Finance, but they wero denied tho benefit on
the ground th.a_t-th'o personirel Qmployod as kngineering ,f\ssigt,;limt. nre
appointed on zorisil basis and AIR Guwahati and entire North Enstern

Reglon happenod to be a part of the Enst Zone and, as spch thoy are
under obhgatxon bo sorve anywhero within t.ho [East &ong; of All ]n(hn

Radio; which linclu'(lcs North Eastern States and thut therefore, they

ae not onutlod to SDA Admittedly the Applicants are resifents of West

o




‘ . e . S _ Yy Toabonel
e - , Cent.si « v
‘_},r' . ’ — 28 — u‘
o . . o .
5 e I 3 ' <
e > B , ' _— 1 | . s o A 7.1a18
o Bengal (outside North East Region. of Indin) and Lh\,flr- nﬁ H 4 Bench
. appointmont had a spocificelnuso of “All Indin I'ransfer Linbijyty™. :
3. In their r_(ip.ly-,. :Lﬂ}‘m' Rospmu!exil;{ huve admitted that the
Applicants were initinlly appointed in the department with a clnuse of
“All India Transfer Liﬂ-l)i-‘lfi(.y';'. and as per terms appended in the orders
- of their appointment, tﬁe;yj :}idve been posted to the North East Region
and that a mere clause_in-"t_}ié app_ointmem letter to the c?l‘fevl. that the
o (\&}E\ ersons ?onoemec'l is lmblo '=to be trnnsl’orred anywhere in lmlm did not
‘ RN AL EN e X .
‘ E-" 23 m J hnn ehglble for grmxt, of SDA. It lme beon pomtod out lhqt SDA is
,1. . . ' AE A K ',
. ~ g ' g et ‘

IBast Zono Lﬂdro mul 'thc.-y',hn'vo bocn transferred to North Ensy Region

in exigoncios of sorvica. 1t has alro been stated clearly that Enst Zone of
All India Radio consists of the States of West Bengal, Orisen, Rihar and

North East Region St{ltes':f-t_)f India (that consists of all the states in

o Nort.h East Indiainél-&dhﬁf‘éildcixn) nnd‘t.hut mere transfer lu North
l ” o East Zone does not ent.ltle the Apphcm1t< for grant of SDA
‘ \ | 4. We heard Mr ;M Chanda, IOIH;HOLI counsel nppmrnu, fnr the
(. o Applicant and Mr GBmSh)ﬂ, learned Sr.C.G.8.0C 'npponring‘l_t}u;-tlw
'i;' | Rospondonts.
; e
\ b, Tha munsnl f«%xf the Applicant argued that in a sv.imiiar case
": - '~; * that was deuded on 5.3. ”()01 b\ this Bench of the Tribunal (rcndorecl in
‘ o O.A. 187/2000) -;f\pplicum;{ (herein, wha were  also }lnginec,r.‘ng
‘i‘ . | Ass.istnn“;s of 'All IndmRa(ho G\i\&'ulmii (mow they have Dcon‘postod
back at Kolkutu) full r(h(\f were granted to them and they we e paid
o
R
iz

[ . 5 -
e L B e sl e

1 Y gT PR A

Grr 11 vy




SDAs.- Learned oounsel for the Apphmnt further submitted that

Hon'ble Gauhati Hwh (. urt in \\nt Petition(C®) No. :05)1/"()()1 decided
on 04.01.2006 hnvo ulmmlv decxdml the w«w involved in thf- present

: .
R ﬁ

bu

matter and have gmnted relief to such categories of om[ulmw < Thes

' "3; - ,(t‘ .
learned oounsol appearing for ](nk’pnmlf'nt:« did not. chalje nge lhc
./“"’m_\ .
PN : on e fars af -l Seatthat Al
L «,._,"9 \ssormons of the counse for Apphcnnt:) Hon'ble High (u\lrt in th.u
S - 2t N ~

rP (C) 7057/"001 & other connectcd cases hc-k. on 0! 01.2000,
ﬁ‘“"‘ H‘l‘ ﬁ'f_f 'if \*”’ oL SR ’"'{f”*‘ Rt
Qandsem loyees who. belon

gs to the reglox] othor than

it smi‘anwl o if%‘l%é'; A T T TRE S
"r' thex N:ERe on,!,iwﬂhbe entltled toéfSDA' alt:may ‘be notod here that

éfﬁ ,ailﬁ*&’:" ﬁesﬁzeﬁw Ax i W% tfiéf%‘?’- ey e tat b

st J%&z*ygﬂ RS R

: East Reglon*foftlndm)nandutheu mmnl appomtmcut hnq a spocnﬁc
SRR RegontUel Dodingawd thgle dstietinppointl s 0]

clause of “All India 'l‘ran'ifer Llabxhty

"f" D L A
R R f"{,xptﬂtlnmew of; the foregomg;dlscusclons and the sot(lml Dosition
(5 . “"{“ H}u ,4‘1(" ?;MW {Jf*ﬁr }gg wh@‘;

Vufz' !mn s thue o
B of lnww(t.he or(}cr ofat{he C'\'I' as wcll ns. thut of Hon' ble ngh Court,
e o brpdbipe woadnr by BINTED A ‘n SRR

allowmv similar clmms) the pre«enl case is allowed The Rgspondenls
Lo ﬁ'«' RTE I L ale SE nﬁ:i‘ TR RO

~are directed to pay the SDA to ‘the :‘\pplmmls lor the period they
SR L PO ART EAY H.'h, Vi s ;11‘ RROHE

served in the North East Reglon of Smws thhm n perlpd of three

(0 FRINE A TR "PRILAS S (U SRS T r'f :

months from the date of receipt a copy of @hm order
KN Wb b sy P O3 38t YR tﬁ)f“ L o

7. 'I'he Orngmag Apphcauon is nooordmgly allowed. There will
S e I H R BT

be however. no order as to costs.

Wby LS T H‘l . ' ‘
T : w - TRL]r . ; \‘ . ' Y . ' [ S(/VICL P{A]A, an
Co B A KR EETRT T . s«/rcﬁu« {a)
—— \A . . C“ Eﬁ LT . f [ P T j ,
\" Q.' NP '4 . \\ engaj hhm..,x.‘-‘.;?l.nc Tilbuha'
MQ““\T il B LR T RN
UKL DTN ! ™, ' " . -
Wit v . o 3o
. oo ey o o -
pg i B Tameret soruaty
by . ) v Girw bt . ) 7
a-t : I;TT I:; L "-3 \\ B

1[(.(%\0\‘)7\,

Ve o o i ia

\%est Ben"nl;(oq xde North

1
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Ongmal Apphcahon No 295 of 200"
- Date "of'OR{dér:"I‘llis the 315 ¢ day of December 2007

'illm [lon'l)le ‘-\hn M. R Mohnnly, Vice-C hun man
"lhe Hon'ble th Khushtmm Administrative. Member

Dr Dnendxa Kumnr Bhatu\clmuyn Scientist,
. Son of Late Ghanashyam Bhattacharjya,

CIFRI (Gentral Inland I'l';herles Research

Institute), (ICAR),

NER Centre, HOUSEFED Complex,

Dlspur Guwahatl 781006.

e

Sml, Runu Dnvu (,lloudlmry : S Lt &t
(Wife of Laté Mahadev Choudhury, Centrai s tuiniuziine 1,0,
. Principal Sciéntist, CIFRI [Central Inland
Fisherles’ Rmem ch Institute}, [ICAR], 1
- NER Centreé; HOUSEFED Complex, ' 0 .
Dlspur Guwahati 781006). ' : Yargret sorudls

G wohati bench

P

le-A_sch ok.l]nswas »

Technical-Officer, T-6,

Son of Late Haridas Diswas,

CIFRI (Lcnlml Inland Fisheries Research
Institute), (lCAR)

NER Centre, HOUSEFED Complex,

DlSplll‘ Guwahau 781006. -~ L Applicants

V(‘l“;ll‘? -

The Union of India, represented by the
Secretary to the Government of India,
Ministry of /\griculluro

Kr |9hl Blmwml va Delhi-1 I()()()!

The Dnocl or,

Central Inland Fisherles l{escm(h InshLu!c (( 1FRD),
I.C.AR. Barrackpore, -
Kolkata-700120.

“ ‘-;’

!



© 3. ’Svmol /\dmim

~3Bi- | uy.

fml ive ()Illr er

; ..Cenhal Inlahd Fisheries Reseorch lnsuwle (CIF RD,
‘1.C.AR. Barrackpore
‘ Kolkat,a 700120 : ceeeROspondents

By Advo«,at@s Ml K N..,(’Iloudlnn'y, ' ' s T T

Mrs R.S. Choudhmy and Mr K. Barumkm B B RN BN R

Centsal /el ot aave 1o

Rimant

e P
$440000000i00ss000 j . PN

, - qangret seryly
ORDER | Guwahati Bench |

v .

K}«IUSH’JizA.M,f'-;ﬁ\'iji%iilemA'nvE MEMBER

The fac Ls of the case in lmp[ Are -—

a) lhe Apphcant No.l was selected as Scientist in, the

AguculLuml Rcsonrd: Service (AI{H) and joined lndinn (mmul ol
...... From
there he wa'; lrans[ened o bmmckpmo in West llmu]nl and

Lhu‘cullor Ilnmlorted to Guwahati ud(- lebltor dated 01 . 1() I‘)‘)() o

b) o lho /\ppllcant No.2 alsu a %vmm Research /\sxnxl ant
(Slatmhcs) since 2'3 ]0 1972 with’ l( I\R and was posted at; (.mmh.m
where he Jonmd Oll 20 11. 1072 H(\ was inducted to Agricultoeal

Researc‘h Servxce on 24 07.1976. Ho was transferred to Bangalore on

"28 06 1989 and Lller(,aftcr he ‘was l:anclmmd back to (,uwulmln o

lho /\pplu nul No 3 was nulmlly [)U-'!‘(l ns Senior Training
Assistant T-6 (An:xn):.—l_}__bcxence) a!Z‘KI‘ISlH Vigy:\n K,endra of Central
Inland Capture l"xehenos Research [ustitute (ICAR), Kukdivip, Wesl:
Bengal oni‘O7.06.19§S;»He was h‘ans!érred to Guwahati 6:1 30.06.2004

and..joined at Guwahati on 02.07.2004.



2. /\H lh(\ /\pplimmh Iuwu «lmmml Ihm thedr services are

‘ qubJecL to /\ll lndla lransfer hablllty and ave lmblo o hv transforred

4 anywhex in Lhe counuy lh(,y Imvo rlnlmod Specinl (l)uly) Alowance

(SD/\ for sholl) 1or lhe penodc lhey nre poqtml in the N.E. Region (on
lheu' hnn:.fer) flom ouLsnde the leglon It haq heen stated Hml the
Appllcant Nosl and 2 hall from the N. h Roqmn and the Applicant
No.3 Lhough not orlgmally a reendont of N.E. Regnon but'snddied with
All lndia lruns{or hulnllLy nml hlx pxmun\mn is Unnnlml Lo him on

common ’A]l Indra semqnty.

- 3. The moot queshon in l'his case is as |;o whel:hb.r the

Apphcants are entltlf.d to SDI\ iur Lhe period they are po';u‘d in the

- N. L Regmn- m spll,o of the lm,t llml two of the Applicants are or igginal

- resndenrs of N E. Regxon and lhe thrd has no possibility of promotion

based on All hldm Semorny nml as Lo wholh(-l SDA that has already
Iwun pmd Lu llwm ls finhlo tu lm u-lumlml By rnising e i
questlon Lhé Apphcanls have prayed (by filing the present Oviginal
Apphcallon undor becuon 19 of the Adnnmslu.mvo Tribunals Act.

198.)) to quash the nnpugned order for recovery that has heen passed
on :17.08.20();).‘”1119 Applu:unl..s llv«we supportoed their claims by filing

copies of the requisite appointment/lransier orders as Annexuares- 1,2

4. - 'The iniiiugnml order datad 17.08.2005 lins beon issued in
the thl; of l:lle' views expressed by the Supreme Court, and

(Jovernmoul. of Indm O.M. dated 29.05. 2002 reiterating as undaor:

ll

lhe Special Duty Allowance shall be admissible to
rentral Govt. Employees having All India Transfer Liability

- i posting to North Eastern Region (including Sikkim) from

- out snde the region.

-:; TR A O DN

-Cenlral L wiulois anve 1nbuual
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l.)..' lh(- nmuunl pnul on aceounl of SDA 1o nwhqmlu

pexsons a[L\.r 05 1() 200% w:ll he recovered
mroe gt

In the. light:’ 6f tlmé'é:l):dx';é'o M., the Appiicants have been identil‘ied. as

nul, fulllllmg llm vrnlerm nq lm(l (lnwu fnr grant. of SDA.
Name of the OfﬂcerlDesxgnatlon " Reasons for not fulfillment
, ~of the criteria

: Appllcant No. 2 Dr Mahadev Choudhu;y, Belongs -to N L*H l{ofgnon

Apphcant No 1 1)1 B K Dhatwchnryyn, ' Bélbi\gjs to NLEH. Hegi.o:n
' Scnentlst

Prmcmal Scientist

(exipired on 06.07.2007 Ceutini viviv i inng

. and his name has been ‘

. sitbstituted by Smt R.D.

' Choudhury vide. order
dalod 10.09. Z()()7)

e d

A

YITETET FaTan e

RV

Appht.ant No 3: Dr Ashok stwus, T b ~ Does ls_mL (N “niider Al
_ ) India Transfer Liability.

e

3. | _ /\nnl'h-{-\'i' ()’i"l‘mo Ol‘(l(-‘l“(lfﬂ(‘.d 05.11.2008 (Aunexure-6 ta the

OA) was lbstl(..d mdermg rm uvmy ol SDA already |) aid 1o Iho

.

'mehglble persons atwr U.)l()z()()l Lu 31.07.2006  in . suitable

- Wri't'L.'enl ,"'éltatement has bé_en filted on behalt of the
respondents }chal»l'eh;‘;ing thé. ming of joint applicatinn as’ the
Apphcanls are nol onhLl(‘d ln \r-nvo under Scection 4(5) of the Contrad
A('lnmn-;lumvo Inhmml (Proc vdme) Rulm, 1aus. . ||4|~‘ hoen
(onlended by Hu= Roqpondpnls that the Apex (nml in its decision
l(‘p()llcd in /\IR lQ7J H(‘ lll")] has Iaid down Ilml once preliminary
()bjectiqns, SO .rmsgd, the Courts 'slmuld not proceed any further on

merits and ought to dismiss the petition. In the writlen staloment,

orders were issued for recovery/stoppage of payment of SDA in

| respect uf Apphrant No 1 as he helongs lo the N.IE. Region. 1L is also

"VZ/&IHLed that the mere claucc in U:c appointment letter o the effen Eihat

N



meloyees havmg “All In(ha

[, T

the person cc)'liée_(‘xléd ls !izml.)lge_‘l.o be t.mnsl'urr'(e(l‘ anywhaere in Indin
does no‘tvmékve it a 'gr‘ound fot‘ the grant ol"' SDA. .'l‘lues Ministry of
F:nanco O.M. damd 10 05. 2()02 clorifies, inter alia, that the amount.
already pald on acwunl of ’ol)/\ Lo ineligible persons on or helore
05.10.2001 shall be waived. Bll!: the amount paid Lo ineligible pnrmns
after 05».‘10.200_‘1 will .be recov‘el;ed. It has been clarified that all other
previous circulars stand mocii?’jed after issue of O.M. dated 29.05.26()2

and mistakenly i:he allowance paid o the ineliqil)le persons is an

administrative lapse, which cannot be Laken benefit of by the

Comddadn - 0 T n ol e

Applicants. "~ - ‘

S Applic. s
Fowr bhri M Chanda, lom‘ned Counsel lor |I|o “Applicants,
7o Ser DUk barvhed Clonn o

pil(*a(‘h‘(llvilmt the issue. Imvo beon doalt: with in " numlws of cases
- P(&‘t(! Pieg

[ iivg , AN H” ’hn\ fl, ,q;n 'ik ‘l ‘x,"\",‘!‘ _»;4 ) y

»dec:ded earlier (vxde OANo 170 of 1989 dated 31.05.2005,
OAN0294 of 2005 dated 02.07, 2007 2006 (1) GLT 599 dated -
()4 01 2()0() and Hno (lomcmn uf lho Apex Court in Civil Appeal:

No 7000 of 2001) wherem it was held that “the Union of India shall

R P EAANETARI TR PR

not be entitled to recover any mnnunl pai(l as speci nl dnty nllmv nmees

\nspite of lhe fnrl: Lhat this appenl has been allowed”.

In All Indm Qewnr‘oe lmv ]ournal IV- 2002 (1) 67 it is stated

LRSI

i

l'mmu e Mlmslty () M dntv(l i.& ()1 FOUG o their posting 1o ilu' NI
Region from outside the region. '1he-a|_lpwance is given as an incenlive
to attract talented officers to serve the N.E. Region from outside the

r‘egion.‘ It cannot be granted to Group ‘A’ and ‘B’ officers belonging to

‘the N.E. Region and posted to the N.E. Region. It is further claritied

that thare lc"ﬂ"rj“'i AT AN r-ljnlhlhl'v ﬂ‘m‘\l ecint Dutv Allowaneca far
v.‘) 4 ER

e

Ccnllal LB bt B.E T.abul al

7 42
1
TTTE “Tc"i W‘ﬁa ‘

that Special I)uly /\Ilnwnnce l'; grantad to tha Central Govarnment:

lr:m':ler Liability’ " as  clarified  vide



0|llb01‘b bulungmu Lo; l,lw N.l"'-‘l{uwun, il they salisly the critevia that
FLTTAC \x 0 ton m}:{; hxi{%i@gﬁﬁ}i‘ ..ﬁf ‘g@;{ﬁ!,m thiry, SIS ,
their nppumlnmn& m «.(\rvim/pmh As. mado on AL Indin I)n‘.l\ and tlm
Poob Cpponsbaptageesef ‘*!\‘};%‘n*}’”“\ii"‘iu gy e gy AV

prmnotion Is also dona o the: basis of All lmllu (,mmmm Saniorily.
SNy cbged i Yhet b o D Lot

Huwever, lt wlll he ndunssi?)le wgmn Ihr.-y oro puswd in N Region
’,"yms\h;‘hs gy U Dot :

lrom outsade Ule region: - 5 ¢

. \ . ;
PREER . LR T (q; . taom

k

. "t
e

9. In the case “of . :Regional Director, Empl‘nyees State
N, . Lot t,xmtr job ‘Mummml Jrevg oy b

Insuxance Corporatxon "and others Vs. Sevretary, lmployees Smlc
Wrapen soo 1 g gt :‘ s BHers T e Dooro Ty b

Insurance Corporation Employeee,Umon aml others, 2006 (1) Gl T
Cmarae ey alitin: iew:plbyfﬂ?ﬁe‘.gl},i

]

nmn HIE nizh':"._

599 it was obeerved as follows: - .
~Q§4, b Wi s Gt ety am Cillbigg
’ ”'lhe Governmenf* of ]mlna, Ministry of Finance
.(Department ‘of! pr(‘n(hturc) thercafter: issued on office
memarandum’ dated  13:612001! regarding udmmsnlnlnly of
SDA of pocml employam in their posting in N.¥. Region.

In the said'office Imemorandum'it has been clarified that .

there istno bar ‘in*eligibility of SDA for the officers
belongiiig  to ‘North Easlern’ chion i they sdlislv the
criteria that their u;)pumlment in service/post is made on
AL India basis and the promotion is also dona on the basis
of All India common senfority. However, iU has been made
clear that they'will be'entitled 'to the same, if they are
posbed in N.E/ Region' froni ouu;ide the roglon.

ly} 3

g ML ”h SR sk

In para 20 of the said JudgmenL it was held that:

rerieerenesienasensesnes The Postal employees helonging to N.I
Regscm but posted in the said Region from outside the
region on their promotion on the basis of the All India
Common seniority List shall also be entitled to SDA from
the date of such posting. The employees and officers,
other than, the employees and officers m(‘nlumml above,
shan noL be entitled 10 SDA ..oviccinnn

10. - The O.M. dated 29.05.2002 dlaritied that: SDA will not be
payable merely_be.cause of the clause relating to All India ‘franster
liability. The Minist;'y clarified that the criteria for payment of SDA, ns

upheld by the Supreme Court is as under:

“Ihe Special Duty Allowance shall be admissible Lo
Central Governnlent cmployees havuxg All India Transfer
KRN

istodlilg l.[buha‘

<,

. Cenural +.p;..

“In view of the I'xw laid down by the Apex Court
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Lmblhly on_posting Lo North Eastern

egion (including
blkklm) (rom out,sule the remon."

11. - The -nbo'Vé.v melnomndum also clarificd that the amount:

'alroudy pmd on acrount of SDA 1o ineligible persons on or Imlur(-

05.10. 2001 wall be wawed Howevor, locovu':es, if any, nlro Wy n'mdv
need noL be refunded ’lhe memurandum further claritied that the
amount paid on a'C(§b§l}1|:_ of SDA to ineligil)le persons after 05.10.2001

will be recovered.:

12~ Mrs R.-S. Choudhury, learned Counsel for the

I{espolltlei‘lizs, C‘on_t;en'déd that the (::it'_;»lvl;i(.m 20006 (1) GLT 599 does not:

:.-n)l in the msmnl; ‘Ca’s’“e as il is ap )I-nc:nl)lu Lo the cmployees of the
y

PosLdl Dcparl,mult: oniy 1CAR bemg an autonomous body has to ndopl:

the (:overnmonl. (,Irr'ulnr Ior .npplu ation Lo its enlplnyoo\ and that,
only l.hc,n, Lhow uu,uluu become applicable tu them, The Iv.nnml

(‘ounsel Ior lho Rocpomlonls mlod IQQJ (2) SCC 52 ((‘luvl (1. ‘neral

‘Manager (Telerom) N L Te Iucmn (‘nrcle ahd /\no!hon Vq l{njomlm

(‘h. Bhat:t,acharJeL, and othexq) wherem it has been held that SDHA

nmnnl. for nulacimg ond rotmnmg Ilm services ol compotont. oflicers,

the benefit 01 bll(“h a'p gvision is not: :\v:nlnl)lo to persons holnnqmq 1o

the said reglon n,sell ;Moro s0, whuu tho person cone mnml had, for

Alter r'e'viewinq the rival contentions of the- learnoed

'(‘ounsel for Lhe partles, |L is seen Lhal Lhc pomL of au Lonnmy of ICAR .
has not bc.en pleadt,d by the wspun(lunl.s in their writlen slalement,

lWthll would lmve gone a long way as lar as grant ol SDA to the

employees of N.E. Reglon posted in the reglon is C conru*nvd Bem(l(‘c,

S

~. Pl .
'T‘w‘;}w & A RaEe T

Ceptiai + v Doiase ane bl ibunsl
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A

the citations and ‘cii‘r*in‘l'ars Cil'(‘d above, the circular of the Cabinet,
Sec nat (L Al Sectlon) dated 2.5. 2()()0 is nnloworlhy, which inter
alia clarllu,s lhe elaglblhly lor paymnnl ol SDA on posting in the N.E.

Rogmn 'lho qm& mrcular ns *roproauvod below:

" ”SubJecL . .').ecml Duty Allnwmu*e for Civilian Employees
’ of the Central Government serving in the Slate
and  Union Territaries " of Naoarth  Eastern
Reglon - regardmg - '
1. ' -' SSI] ])nrm_lnrnlo may kindly refer to their UO

No. 42/SSB/AI/99(18) 2369 dated 31.03.2000 on the
v subJect mentloned above

2. . The points of doubt raised by SSH in their UN
" No. 42/3%13/1\['/99(18) 5282 dated 2.9.1999 have been
~ examined. in “consultation” with our Intengrated Finnnce

and Ministry of Finance (Depactment of I xpvmhh:ro) and.

clarification to the points of doubt is given under for
mformatlon gmdance and necessary action:

1) The Hon ble Supréme Courtin their
-~ Judgment delivered on 26:.11.96 in
"Writ Petition No.794 of 1996 held
that clvilian employeas who have
All India transfer lmblhw arc cntitled

to the grant of SDA on being posted to LI
any station in the N.E. regmn Irom A e
outside the region and in the TRl FaTen

r————a——— —'r-'._.....*,_‘__,_v_____ R
&:"i}( nX! i wt

Cential ruliie e ® drabeuer

LU

)
i
\

%

—

following situation whether a Central L Grwiit Bench
Government emplayee would be

ehglble for the grant of SDA keeping

iniview the claritications issued by

_lhe Ministry of Finanee vide their

UO No 11(3)/95- L 1(B) dated 7.5.97.

a) A pc‘rson bolnnga 1o n|||su|o N.I:.

: o lcglon but heis appointed
and o lirst appointment posted
in‘thé N.E. Region altér selection
throngh dircct recruitment hasesd
oft the recruitment made on all Indla
basis and having a commaon/
centralized seniority list and Al India NO
r anefcr Liability.

~h) Aui omplnyon hailiing from the N
Region sclection on the hasis of an
All Indm recruitment test and borne
on the Ccntrali sed cadrel service

-




.. - /‘38’“

N - - common seniority on lirst
} - | ‘ appointment and posted in the NLUE. .
VA ' . Reéglon. e has also All Tndia P ST
. ettt Rl itk obi e . - PSR
: “’ Iransfer Liability. A

i) Al einployée belongs to N.E. | €™
' | , Region was appointed as Group R :
I S “C! or 'D’ emplayee based on lacal ; o \
’ ' _ recruitment when there were ﬂ
cenlralized rules for the post (prior
“to grant of SDA vide Ministry of \\
~ Finance O.M. No.20014/2/83-12.1V
‘dated 11.12.83 and 20.4.87 read
with 0.M. 20014/16/86 LT L NO
dated 1.12.88) but subsequently
- the post/cadre was centralized
" with common seniority list/promotion/
~ All India Transfer Liability etc. on his
Continuing in the N.IZ. Region though
* they can be transterred oul to any '
- place outside the NLE. Region having
~ All India Transfer Liability.

i) Anemployce helongs to N.F,

d_subsec osted
- gutside N.E. Region, whether
 lie will be eligible for SDA it -~
- posted/transferced to N.E. Begion.
e is also having a common All India
" seniority and All India Transfer

Ll

<
Tt
99

:

iV‘):;‘ ' )'ﬂix":énlnlr.)'vm: hailing from N.1:.
- Region.posted to N E, region jnitially
~ hut subsequently transferred out ot
- N.E. Reygion hit re-posted Lo N5,
Begion alter somelime serving. in.non
N.E. Region.

~
—

~
'’

v) - ‘the MOF. Deptt. of Expdt. Vide their hhease the
U0 No.11(3)/95-E.JI(B) dated 7.6.97 employce
" have clarilied that a mere clause in “hailing
the appointment order to the eifect from NE
“that the person concerned is liable Lo Region is
be transferred anywhere in India does . posted
ot make him eligible for the grantof  within NF
 Spcecial Duty allowance. For determina- Region he
- tion of the admissibility of the SDA to 7 isiotenti-

_ ‘any Central Govt. Civilian employees Hed 1o SDA
~having All IndiaTransfer Liability will till he is
be by applying tests (a) whether . once trans-
ﬁéb’ruitment:menl: to the Service/Cadre/ ~ ferred out
" Post has made on All India basis of that

V _ © Region
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- common recrujtment system made on

" Seniority basis. Based on the above
- erfterin/tests oll employees recruited

Dbasis for promohon cte. are cligible
~ For-the grant of SDA irrespective of the

" the units of SSB/DGS have authorized
- payment of SDA ta the employees

3.

_(I)) whether promotion is also done on
the basis of All Indin Zone of promo-

tlon based on copimon senfority for
the service/Cad ré/Post as a whole

(¢) in the case of SSB/DGS, there is o
All India basis and promolions are alse

lone on the basis of All India Common

on the All India basis and having a
cominon <:vmorsiy fist of Al India

1 FaE I )
s N
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Fact that the employee hails from N.E.

R Region or pos\cd to NE Region from

ulswlo the Nl. Region.

Ba';ed on point (lv) abovu, some of

hailing from NF Region and posted

-'_jwnhm the NE Region while in the

case of athers the DACS have object-
ted payment of ‘SDA to employees

hailing from NE Region and posted

within the NE Region irrespective of

*the tact that their transfer liabilily is
Al India Transfor Liability or other-
~wise. In such eases what should he
the norm for payment of SDA i.c. on
- fulfiling the criteria of Al Indin

 Recruitment Test & to promation of

vii)

All'India Common Seniority hasis

- Having been satisfied are all the

Employees Lligible for the grantof
S.DA. :

WheLher the payment made Lo some
employees hallmg from NI Region

~and posted in NIf Region be
-, recovered after 20-9-1994 i.e. the

E :daLe of decision of the Hon'ble

Supreme Court and/or whether the

o Pr\ylnt‘ll! of SDA should be allowed
,Io all employces including those hail-

itg from NL.LE. Region with effect from
the date of their appointment il they
have All India Transfer Liability and

are promaoted an the basis of All Indin
Common Scniority List. '

It has
already
heen clari-
fiesdd by
MOF that
clause in
the
appuoint-
‘ment arder
regarding
All Indin
transier
LiabiliLy
does nol,
make him
eligible for
agrant. of
SDHA

The pay-
ment made
to emplo-
yeos hail
ing from
NIE Region
& Poctedd in
M Regpion
hoe recav-
arced from
the date of
its pay-
ment., L
may also
be added
that the
payment
made to



B S v the ineligi-
AR o hle emplo-
yees hail-
ing from
NFE Reglon
and posted

, , . InNE
— ‘ .y Region'he

’ St nE o bas! |jmrovored

3 3 Cenilﬂ; Ak T : from the

Date of
payment
or oftoer
20" Sept.
94 which-
ever iy
later.

‘ ls issus WI||I the ConCHrrenee of the Finanee
_Dms;on, ‘Cabinet Secrcl,arlat vide Dy. N0.1349 dated
2+ 11.10.99 and - Mlmstry of"Finance (prendlture)' L.D.
-'.'-;No1204/1* 11 (n) dated 03200( v

lhough, on Lhe face of |l, it appears strange that SDA
cannot b(-\ smnr‘lwnod lo an empinyoo who is or I(jlllal“y a resident: of
N.E. Ilegmn und pnsl;ed in I.Im N.l Hogum, bul. o similarly situaled
employee, if he gels posted onlsndo Ilne N.E. Region hut manages 1o

come back ugmn to lho N L Region, Iu- bocomes enfitled to SDA. In

- our VIeW lhe ranonale l,lml sanc hnn nl SDA to some of Iho employeos
(who have I)eon lmns[ened oul: :md Imv«x nmnm;ml Lo conie back) and

to dgny Lhe came Lo llmso who have never sought: to be transforrod

out/or who are ongmally xemmlvd and posted in the N.E. Region and
never Imd an c)(:uns‘u._m to get transtoreed oul will have to be deprived
of o the graul 0[ &aDA> llns disc rnnumlum cectainly appears wul.;ln(-
of Axhcle 14/16 of Lhe Constitution; where such discrimination cannol:
be cusl,mned llowever, in the instant case the Applicant: No.l and

Appl-ir;anl:'No.Q '(sin"bt'.‘.e'.,d‘ecensmi), though residents of N5, Ro”inu,

were posted outside the N.E. Region and have managed to come back,
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already Lo Lhem camml be recovered Hnwpver, the

who was ongmally posl.ed in Wesl Bpnqal and on

:l\’ Fnely ,j HHH; [N

wmdmg up ol",the ofhce !.herc, hae uppamntly oplwl for poslmg in |he

1 v
a.x‘. /

N E Reglon thh-'no possﬂ)i!ity ol bemg uansferred oulxldv the N.E.

i 'H

Regmn doec nor T allfy (or granl ol SDA

.'l‘he"'O.A'._"ls d(.(‘()rdmgly «]”U\V(’d to llw above oxlnnl and

vsLands dmposed o_ .No order as Lo r u';!s
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IN THE CENTRAL ADMINISYRA
GUWAHATI BENCH: GUWAHATI

In the matter of :-

R.A. No. 01 of 2008
Arising out of O.A.No. 295/2005.
Sri AsokBiswas.” "~
-Vs-
Union of India and Ors.
-And-

In the matter of:-

Submission of Additional statement of fact in

support of the grounds raised in review

application no..01/20 0 pending before the

‘Jearned Tribunai. L

The above named review applicant most humbly and respectfully begs to state as

under;-

1

That your review applicant being aggrieved with the impugned judgment
and order dated 31122007 passed in O.A No. 295/2005 (Dr.
B.K Bhattacharjee -vs- U.O.1 and Ors) preferred a review application before
this Hon'ble Tribunal, claiming payment of Special Duty Allowance and
the said review application is now pending before this learned Tribunai for

further consideration.

That it is stated that in the impugned judgment and order dated 31.12.2007

the learned Tribunal rejected the claim of the special duty ailowance of the

review applicant on the foilowing ground.

“However the case of the applicant no. 3, who was
originally posted in West Bengal and on winding up of the

office there, has apparently opted for posting in the

ASOK | @LSW
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N.E.Region with no possibility ¢ ing-transie outside

the N.E.Region does not qualify for grant of SDA”,

[

The above observation and findings of the learned Tribunal is also contrary
to the order passed by the Govt. of India, Ministty of Finance, Department

of Expenditure letter no. U.O No. 11 (1) E. 11 (B)/2007 dated 26.02.2007.
wherein Govt. of India has further clarified that there is no restriction for

grant of SDA to Central Govt. Employees if they are posted in N.E.Region

“on their own request. Therefore even assuming if the applicant has opted.

for posting at N.E.Region even after winding up of the office in West

Bengal in that event also the review applicant is entitied to payment of SDA

in view of the Govt. of India, Ministry of Finance letter dated 26.02.2007
Copy of the letter dated 26.02.2007 is annexed as Annexure-A.

. That your review applicant further beg to say that he has never opted for

posting at North Eastern Region but he was transferred and posted in
public interest, which is evident from office order dated 18.06.2004 issued
by the Director, CIFRI, Barrakpore, Kolkata, since a public order has been
passed declaring the transier and posting of the review applicant in public
interest, as such.posting of the applicant at Guwahati cannot be declared as
per option of the review applicant hence the observation and findings of

the learned Tribunal is contrary to the record and there is error apparent on

the face of the record, therefore it is a fit case having good grounds for

review of the impugned judgment and order dated 31.12.2007.

That the Hon'ble Tribunal be pleased to consider the letter dated 26.02.2007
issued by the Ministry of Finance, while considering the review application
no. 01/2008 and further be pleased to pass necessary order/orders as deem

fit and proper.

That this additional statement is made bonafide and for the ends of justice.

Asm« @)Esm
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VERIFICATICN

1, Shri Asok Biswas, Son of Late Haridas Biswas, aged about 47 years, working as
Technical Officer, T: 7-8 in the office of CIFRI (Central Inland Fisheries Research
Institute), (ICAR), Regional Centre, HOUSEFED Complex, Dispur, Guwahati-

781006, applicant in the instant additional statement, do hereby verify that the

statements made in Paragraph 1 to 5 of the additional statement are true to my

knowledge and I have not suppressed any material fact.

" And 1 sign this verification on this the 2744 day of October 2008.

| A—sot& Q)i’swp,
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. N Ministry of Finance .

Department of Bxpenditure

E-11 (B) Branch
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Sub:  propesal s'e‘ckin‘g‘lclariﬁcatibn as 1o whether
drinsferred in NUE. Region, at their own

the employecs poste
request [rom oulside the W.IE. Region are cligible to get SDA.

l‘\cfcrcnicc-U.O.NQ.Admn./l (?.7)/8l)illoi\g/’06-07/24l2i"6f Office of
Pr.Chicf Controller of Accounts (Central Bxcise & Customs ) on pre-page.
There is 1o, restriction for grani of Special uty Allowance 10 Central
Govt. Employées if they are 1postéc& cﬂn thelr own request and are entitled to
SDA™as per ctiteria for payment of SDAds mentioned in para 5 of Finance
Ministry’s O.M.'I‘Jo.l1‘(5)/97—E.U.(B) dated 29.5.2005(copy enclosed). Office
of Pr. Chief Controller of Accounts is advised to decide the cases of payment
of SDA accoxdmglyj | : //,,,'-_,,._-_/
@(g e W‘d\
‘ (R.Prem Anand)
Under Seeretary (o Govt, of India.

/o Tr. Chicf Controller of _
;, Central Txcise & Customs, A)@.C,R.Building, New Delhi.
' L D CTSE OO Ao emmimemmemmnnee

__________________

Shri Arvind Jumar, Controller of Accounts, O

Mo Fin.(Expdr.) U.ONopm(1)1‘3.1'1('1:3)/07, A, 26/2/07



